an

In The Central Edministrative Tribunal

L.R.Meena & Ore. .. .

Jaipur Bench, Jaipur

OL./TA/MP NO e oom o smes e e soee

Union of India and ors

gy :og-nv-u-g;i(;:a;nversuSo. u.mmlu © 6 QXIS e 6575 CERS ERTS

l@m“:ﬂulm o awm Be

Date of Order

| Orderé

23.11.2000

gy

OA Nc.144/2000 with MAs 315/2000 and 228/2000.

Mr. P.N.Jati, counsel for the applicants

Mr. N.C.Geyal, counsel for the respondents

It has been brought to out notice by the learned counsel
appearing c¢n both sides thet similar metter has already been
disposed of by .the ‘other Bench today in OA Noe.141/2000 and
142/2000 2nd this matter could also be dispcsea of in terms of the
gaid order. By recording the statement of both'parties, this OA is
disposed of in terme cf the order passed by this Tribunsl in OA No.

141/2000 and 142/2000 tcday. No costs.

MA Ne. 228/2000 is allowed since the applicant is prime-facie
interested in the lisi:&m&.it stands Jdisposed of accordinaly.
L
MA Ne. 315/2000 does not survice in view of the final order

passed.

(N.P.NAWANI ) (B,S.RAIKOTE)
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